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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD,
M.A.NO.227 of 1995 im 0.A.1077 of 1993, \\_
Between Dated:23.8,95 {ﬂ
Pious George | ee Applicant
And

1. The General Manager, South Central Railway, Railnilayam,
Secunderabad. !

2. The Chief personnel Qfficer, S.C.Railway, Railnilayam,
Secunderabad,

e Respondents

! -
Counsel for the aApplicant : Sri. K.V.R.Pantuly
Counsel for the Respondents | : Sri. D.Gop#la Rao, sC for Rlys,

CORAM:

Hom'ble Mr. A.B.Gorthi, Administrative Member

Contd:-- -2/-
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‘ " Copy to:=

1. The General Manager, ‘South Central Railwéy, Railnilayam,
Secunderabad,

2. The Chief personnel Officer, S.C.Rly, Railnilavam, Secunderabad,
3. One . copy to Sri. K.V.R.Pantulu, advoéate, CAT, Hyd.

4. . One copy to Sri. D.Gopala Rao, SC for Rlys, CAT, Hyd.

5. .Ome copy to Library, CAT, Hyd.:

- 6. . One spare copy.

Rsm/-
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M.A, 227/95 in
N.A. 1077/83, , Dt. of Decision 3 23-08-95.

DROER

I Ag per Hon'ble Shri A.B. Gorthi, Member (Admna) i

This MA contains s prayer foma direction to
the raspondanté to comnly with our order dated 7th September
1993 in OA.No. 1077/93. In that order e direction was given
to the respondents "tc sgttle the issue regardirg the resig-
nation of the applicant within thresz manthsf erom the date
of regeipt oflﬁéigrgid;;. 1t is now stated in the MA that
the offer of resignation by tge applicant is yet to be

apcepted by tha respondents despite the faect that the applicant

had daeposited a sum of Rs., 27,637=00/=.

2o Learned standing counsel for the respondents states
that tha applicant in fact wa$ reguired te deposit Rs.29,990/-.
In this context the applicgent had explained that according to

him no further amount was gue to be depcsited.

k1 The actual amount to be deposited/surrendared by the
applicant cen hs reslnvéd by the respondents after proper
examination of the issue. For that purpose aione, they cught
not to have defarred setilement QF the issue of pesignation,
particularly when there was a clear direction by the Tribunal

that it should be so gettled within a period of 3 months,

be Ir view of the aboueithe MA is disposed of with a
direction to the résgcndents fo settle the issue of raesignation
of the applicant withinm ene month from the date of receipt of
this order. %Jéﬁé' anoﬁngféﬁe&%rom the applicant could ha

recOvered from the amounts dug to him in accordance with ths

releyant rules/instructions. No rosts.

”'?A.a. Cor

Member(Adm

Dated : The 23rd August 1995, D ﬂ‘ﬁf)h‘}t

{Dictsted in Open Court)
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APLROVED RY ,?(

IN THE CENTRAL ADMINISTRATIVE TRIRFIAL
HYDERABAD BENCH AT HYDRRARAD,

'HON'BLE MR. A.B. GORTHI, ADMINISTRA- |
TIVE MEMBER.

HON'BLT. MR.

MEMZER.
-

[ S

MR/J"JDUEVE“IT. C e
’ - DATED : 2'} . 1995.
f .._a--‘. lh‘ —_ -
N

O AL NO. /077/{5 - |

A NOs (W PN, ).

ADMITTED ANMD INTERIM DIRECTIONS I SUED.

”
]

. ALLYWED

!
.

DISPOSZED OF WITH DIRECTIONS.

SED AS WITHDRAWN. o

DISMISXED FOR DEFAULT.

ORDERED/RETECTED.

"NO ORDER AS TO COSTS.

Rsm/-
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